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acquired by the Central Goverament
after their partition by the Competent
Officer 1n 1964;

(b) i not, how the Regional
Authorities of U.P. disposed of these
properties without their acquisition;

{(c) whether the above authorities
were competent to divide and sell
them without the help of technical staff
in the Department; and

(d) whether any financial loss has
been incurred by Government as a
result of the ahove transaction?

The Minister of State in the Minis-
. try of Labour, and Re-
habilitation (Shri L. N. Mishra): (a)
“The properties were partitioned by
the Competent Officer in April, 1863.
Thereafter, they were acquired under
the general notification issued under
Section 12 of the Displaced Persons
(Compensation and Rehabilitation)
Act, 1954, issued in December, 1963

(b)Y Does not arise

(c) As the disposal of the properties
did not involve any technical problem,
help of technical officers was not
Tecessary.

{d) The sules in the case of 23 pur-
chases have since been finalised and
the sale certificates issued in favour
of the auction purchasers. In the case
of remaining seven cases disputes
have arisen and the =alez have not
vet been finalised.

The properties have been sold by
open public auction and only the
highest bids offered at the open auc-
{ion were accepted. The question of
loss, therefore, does not arise.

The groves are situated in village
Kakramau, Saryan, district Sitapur
and not in village Khirkaiya. The
sales of these groves have since been
cancelled. ¥

‘Regional Engineering College Hostel
mangalam, Kerala

580, Shai A. fridharam: Wi the
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Ministar of Kduoatien be pleased
state:

(a) whether the Central Govixne
ment have reccived any representa-
tion from the Regional Engineering
College Hostel and Mess Employees

Union, Chathamangalam, Kerala,
regarding the en masse retrenchment

of mess employees; and
(b) if so, the action taken in the
matter?

The Minister of SBtate in the Minis-
try of Education (8hri Bhagwat Jha
Azad): (a) No, Sir. There has been
no retrenchment of mess employees.

(b) Does not arise.
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